
CENTRAL ADMINISTRATIVE TRIBUNAL 
CUTTACK BENCH, CUTTACK 

ORiGINAL APPLICATION NO. 887 OF 2006 
CUTTACK, THIS THE 29th  DAY OF October, 2007 

Sri Bichitrananda Dehur. .............................. Applicant 

Vs 

limon of India & Others ...................Respondents 

FOR INSTRUCTIONS 

I. Whether it be referred to reporters or not? 
2. Whether it be circulated to all the Benches of the Central 

Administrative Tribunal of not? 

eZ) 

M.R.MOI4ANTY) 
VICE-CHAIRMAN 



CENTRAL ADMINISTRATIVE TRIBUNAL 
CUTTACK BENCH, CUTTACK 

ORIGINAL APPLICATION NO. 887 OF 2006 
CUTTACK, THIS THE 29"  DAY OF October, 2007 

CORAM: 
HON 'BLE MR. M .RM OH ANTY, ViCE-CHAIRMAN 

Sli Bichitrananda Dehury, aged about 29 years, son of Late Srinibas Dehury, 
At- Mahadia, P.O. Belapada, Dist. Dhenkanal. 

Applicant 

Advocate(s) for the Applicant- Mi's. P.K.Nayak, A.K.Sahoo, S.P.Jena. 
B ,P.Nanda 

VERSUS 

Union of India represented through the General Manager, East Coast 
Railways, Rail Vihar, Chandrasekharpur, Bhubaneswar. 

Senior Divisional Personnel Officer, East Coast Railway, Khurda Road 
Division, P.O./P.S. Jatni, Dist. Khurda. 

Section Engineer (P.Way), East Coast Railway, Dhenkanal. 

Respondents 

Advocates for the Respondents - Mr. 
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None appears tor the Applicant nor the Apphcant i s present. However 

Mr.Si< ( )iha. I'd.Standitip. Counsel for the Ratlwavs, is present. A copy of this 

O.A. has already heen snpphed to him. 

2 Non-consideration of the repeated representations of the Applicant. 

(claiming compassionate eniptovment, for the reason of premature death of hs 

thther) dated 25 ()205, I 504.1)5 & 09.1005 is the subject matter ot'the present 

(.)riginal Application tiled under Section 19 of the A.dmnistrative Tribunals 

Act. 1985. 

Non-consideration of the grievances made through representation 

h the executives, at the earliest opnortunttv has been deprecated by the 

Hon 'He Apex Court lime and again and it would suffice to quote one such 

decision of the Hon'hle Apex Court rendered in the case of S.S.Rathore V. 

State of Madhva Pradech reported in AIR I990 SC 10) wherein I'heir 

1,ordshps have ohserved as i.inder- 

Wedressal of cmevuicesm the hands of the departmenla$ 

auulorll!cs taKes an UI1UUPv tong ume. I nat is so Oil account oi the 
tact that no attention is ordinarily bestowed over these matters and 

illek 	not considered to be governmental business of substance. 
ibis approach has to he deprecated and authorities on whom power 

is vcsted to dispose of appeals and revisions under the Service Rules 
muct dispose of such matters as expeditiously as possihle ordinarily, 

a period of three to six months should be the outer limit. That would 
disciphne the system and keep the puhhc servant away from a 

protiackd period of litigatiou." 



in the above view of the matter, without enlering into the merits of the 

matter, this case is hereby disposed of at the admission stage, by calling upon 

the Respondents to consider the grievances of the Applicant (as raised in his 

representations and in the present ().A,) and pass a reasoned order by the end 

of January 2008, 

Send copies of this order to the Applicant and to all the Respondents 

(with conies of the ()r,cnnai Application to the Res.No.2 & 3) in the addresses 

given in the ().A. and tree copy of this order he handed over to 

Mr.S.K 	I dStanding (.ounsel for the Railways 

viel-cHA1RMAN 


